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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BEWCH

C,P«No. 267/96 in
0«A>Wq.1040/90

Ronday this the 11th day of November^ 1996

CORirS

H0N»8LE PIR.DQSTICE CHETTUR SANKARAN NAIR, CHAIRPIAN

HON»0LE MR, S.P. BISyAS, ADMINISTRATIVE MEMBER

1. Shri ObsI Prakash, S/o Shri Gorakh Nath,

2* Shri Kul BhushaOj S/o Shri Banarsi Oass®

3, Shri Raj Kumar, s/q Shri Gainda Lai.

4, Shri Dm Parkash ^r. S/o Shri 3ai Ram

5, Shri Ram Kumar, S/o Shri Hari Chand.

6, Shri Narinder Singh S/p Raghubir Singho

7, Shri Rikhi Rare S/o Shri Rehthu Ram,

8» Shri Dinesh Kumar S/o Shri Manohar Lal«

9. Shri Sddhir s/o Sri, Damodar
(All working under D.R.M. N.Rly,Ambala}..., Petitioners

(By Advocate Mr. B.S, Maine©)

Vs.

1« Shri S.A.A. Zaidi, Gm eral Manager
Northern Railway, Baroda House,

. Weu Delhi,

2. Shri R.S,Grower, Divisional Rai luay
Manager, Northern Railway, Ambala Cantt,

3. Shri I.P.S, Anand,
Divisional Railway Manager,
Northern Railway, State Entry Road,
New Delhi, ,,,, Respondents

(By Advocate Mr. P«SoMahendru)

The petition hawing been heard on 11,11.1996, the

Tribunal on the same day delivered the follouings
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CHETTUR SANKARAN NAIR(3), CHAIRMAN

Petitioners complain of disobedience of

the orders of this Triboaial in 0.A. 1040/90. The

material portion of . the order readss

"Application is allowed with the direction

i,' to the respondents to reckon and give them

seniority from the date of their adhoc

promotion®... to consider them on the basis

^ of revised seniority for next higher promotion.
They will get the actual benefit of the

promotion of higher posts onl^ when they

join the post but national benefits be

given to them on the prevailing pay scale

at the relevant time."

Ue have difficulty in understanding what the

expressions "actual benefit'?, "notional benefit"

and "relevant time" siighify for the same

reason it will not be proper to mulct respondents

uith contempt. It is said that promotion has been

granted bot pay fixation has not been done.

2. Learned counsel for respondents submits

that in spite of the vagueness in the order, pay

fixation will be made within e icht weeks from today.

Ue record the submission. Respondents will do well

to adhere to the undertaking made.
3^ y@ find no reason to entertain or proceed

sontd...



with the Contempt Petition, Accordingly the

Conteropt Petition is dismissed. Parties will

suffer their costs.

Dated the 11th Nowerober, 1996.

S.P. BISUAS
ADMINISTRATIVE PIEFIBER

ks.
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CHETTUR SANKARAN NAIR(3)
CHAIRPIAM


